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CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHAEAD BENGH,

LA I

; " Reglstratien 0,A. Ne. o5 of 1986

Gulab Chand es 0. Wi TR, Applicant,
Versus

Unien eof India -

and ethers o 5o aale Respondents,

' Hen, Mr, Justice U,G, Srivastava,V.C,
Hen'ble Mr. K. Obayya, Member (A

( By Hen., Mr, Justice U.C. sSrivastava,Vv.c.)

The appléant was Rppeinted as wWelder w.e . f,
29.4.1974 en ALA basis, The Divisieal Personal Cfficer
Allahabad vide erder dated 31,12,.1982 Premeted hinm
en adhec basis but the applicant was required teo
Pass P-25 premoetional course an]enly thereafter his
premetien could be deep.q te be regular, It appears
that the applicant after having c@mpleted the premetiasnal
test frem the enal Training Gentrecgagggugat he ceuld
net pass the ¢xaminatin with the result thst he was

N@t r'egularly premested and feeling dggrieved from his nen-
premetiesn, the applicant approeached the Iribunal and

has prayed that the Teversien erder dated 28.1.1986 £
Passed against the épplicant he quashéd and the Teéspendents
are directed te allew the applicaht te continue on the
Pest of Permanent day Mistry., In eur view » 1f the

@pplicant has failed in the examinatien fer the

premstional Pest, he was net €ntitled te centinue te

held the said Pest en adhec basis, As such, the reversien

order in this case can net be said te be illegal

and the applicant has ne claim er right and accerdingly
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